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flon bi&. Dr K. B S Raian, Membcr 

Ld. Counsel for both sides are present. The 

apphcant is a claimant of D CRC and it appears from 

Annexure-A}3 that 	the South East Central Railways is 

preired to workout and do the needful but certain 

particulars are required from the East Coast Railways. 

B. C .Riy.. vide para- 15 of their counter, has stated that the 

DCRG and other pensionary  benefits are to be finalized by 

the Bilaspur Division under S.EC.Riy. if the E.C.Rly, 

responds to the letter dated 18M92007 (Anncxure-A13), by 

giving due particulars as called for, it will not take much 

tuP.c.  for S.EC.Rly to workout the extent of DCRG and other 

terminal benefits payable to the applicant. As this is the case 

of a t&tired person ettlemcnt of ducs as per the d.iurn bud 

uown by the H on Ic Apex C ourt should be as expethtious as 

possible. As such. Respondent No.2 is directed to atteinrl to 

the letter dated 18.0 007 of the SEC.Rly, and kunmh the 

requisiteparticulars, - 	within a period of two weeks 

from the date of communication of this order. The 

Respondent No.5, within two weeks thereafter, shall 

complete the entire formalities and ensure payment of 

terminal dues to the applicant. In other words, the applicant 

should receive his money vithni. four weeks: from the date of 

omimniication of this order, 



The O.A. is disposd of on the above terms. 
bt 

in view of the dpoai of the 0 	NI A*1  

dispo;J of 
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